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'I'{Ih above reply may be substituted
.Ey e following reply.

~ Y(a) and (b). The working of the
Joint Plant Committee will be watch-
ed and a decision about its future set-
up wil! be taken in the light of ex-
perience of its working.’

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE
—contd,

REPORTED REFUSAL oOF CENTRAL Gov-
ERNMENT TO MAKE AVAILABLE TO
Orissa GoverNMENT CBI REPORT ON
SHrT B. PATNAIR—Ccontd.

Mr. Speaker: I would request the
Ministers of Law and Home to throw
some light on the issues raised yes-
terday, so that later on I could take
some decision.

Shri Samar Guha (Contai): I have
a submission.

Mr. Speaker: Again, if you begin
submissions, there will be no end.
Yesterday I have heard. I wanted -o
hear both of the Ministers.

Shri Samar Guha: If you hear me,
you will appreciate it,

Shri Sheo Narain (Basti): Point
of order.

Mr. Speaker: Once I allow, I do
not know where it will lead. I would
like to hear only the Ministers now.
The Law Minister JPlease.

Shri Samar Guha: The House has

been deprived of the opportunity
i, .

Mr. Speaker: It will lead us to con-
fusion. It is for my information, for

assisting me that I am calling the
Minister.

Shri Samar Guha: I gave a call
attention notice on the revolving res-
taurant. In the Rajya Sabha that has
been admitted and discussion is going
on. No time is allowed here.



